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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
_ NEW DELHI
Original Application No. 993/2024
IN THE MATTER OF:

News Item titled “PACKAGE Where has the plastic waste disappeared”
appearing in The Times of India dated 30.07.2024

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 33,
GOVERNMENT OF NCT OF DELHI

I, Nigam Agarwal, Director (Environment), Department of Environment,
GNCTD do hereby solemnly affirm and state as under:

1. That the Ministry of Environment, Forest & Climate Change (MoEFCC),
Govt. of India, notified guidelines on Extended Producer Responsibility
(EPR) for Plastic Packaging vide fourth amendment to Plastic Waste
Maﬁagement (PWM) Rules on February 16, 2022. As per the said
guidelines, Producers, Importers & Brand-Owners (PIBOs) and Plastic
Waste Processors (PWPs) are required to register on centralized EPR
Portal developed by Central Pollution Control Board (CPCB) to fulfil their
EPR liability. Further, the PIBOs are required to obtain registration from
CPCB if operating in more than two States/UTs and from the State
Pollution Control Board (SPCB) / Pollution Control Committee (PCC) if
operating in one or two States/UTs only. Similarly, PWPs are also required

to obtain registration from the concerned SPCBs/PCCs.

2. That the EPR Portal (https://eprplastic.cpcb.gov.in/#/plastic’home) was
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applications of PIBOs and 477 applications of PWPs have been received
on the said centralized CPCB EPR portal. Out of the said applications,

1973 applications of PIBOs and 423 applications of PWPs have been
decided till date.

3. The summary of application status of PIBO and PWPs registration (F.Y.
22-23) is given below:

Application Status of PIBO Registration (F.Y. 22-23)

S.L. In Not Registration Total
No Category Process | Approved Issued Received
1 | Brand Owner 2 2 17 21
2 | Producer 7 21 325 357
3 |/Importer 3 80 1631 1714
Total 1973 2092
EPR Target (TPA) in Delhi
Catl Cat-lV
SL. Cat-l (Rigid 2 Cat-lll (Compost
No Category Plastic) (Flexible (MLP) able
Plastic) :
Plastic)
1 | Brand Owner 926.4786 585.4261 1066.233 0.05
Producer 8082.4703 97126.7766 | 10760.813 144.2603
3| Importer. [l 31420063 80161.0184 | 14044.6341 | 2547173
Total 12150.9552 177873.2 25871.68 399.0276
Application Status of PWP Registration (F.Y. 22-23)
SL. In Not Registration Total
No State/UT Process | Approved Issued Received
GIIDECHIZE R ol s (e eal  a23] A77
SL. ' In- Not Registration Total
No PWP Class Process | Approved Issued Received
1 | Plastic waste Recycling Tl LR 415 470
2 | Waste to energy Plants 0 0 5 5
Co-processing in Cement i
3| Kilns o 0 1 1
4 | Waste to Oil : 0 0 il 1
. 5/| Industrial Composting | 0 0 1 1

4. That DPCC has organized awareness campaigns, issued public notices in
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convened meetings with industrial associations and ULBs, carried out
inspection of industrial units and closure of non-complying units as also

distributed handbooks for enforcement officers on PWM Rules, etc.

5. Further, Public Notices were regularly published as part of special
campaign during the period of June, 2021 till August, directing units
coming in purview of PWM Rules to obtain Registration under PWM
Rules and to apply for the same on centralized CPCB portal and also
comply with their responsibility regarding EPR Action Plan, not to carry
out any prohibited activity and comply with other provisions of PWM
Rules 2016 amended till date and on action to be taken by all the
stakeholders for ban on 19 SUP items w.e.f. 1.07.2022 as per Notification
dated 12.08.2021. Public Notices were also issued in English and regional
languages in leading newspapers and website of SPCB/PCC informing the
general public that sale of banned SUP biodegradable (without CPCB
certificate) and oxo-biodegradable plastic is in violation of PWM Rules,
and the minimum permitted thickness would be 120 microns for carry bags

with effect from December 21, 2022 is annexed herewith as Annexure —I.

6. SCN issue to 85 violator for the Non Compliance of provision of PWM
rules,2016 as amendment 2018 (Rules 2012). Producers Importers and
Brand Owners (PIBOs) registered during FY 2022-24 are required to file
their Annual Return (AR) for FY 2023-24 by 30.11.24 failing which their
AR shall be autofilled and their EPR obligations for FY 2024-25 shall be
enhanced by 25 percent over and above the EPR Target for FY 2023-24 as
penalty.

g\\( PUR ‘SZ' Furthermore, a Hand Book on PWM Rules for enforcement personnel
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Associations and all the Stake Holders to educate & guide them about the
salient features of PWM Rules.

«

DEPONENT

Verification 2 4 DEC 2074

Verified at New Delhi on this of December 2024 that the contents of
the affidavit are true and correct as per my knowledge, based on the

records maintained by the office and no material has been concealed from
this Hon'ble Tribunal.

<

DEPONENT

ATTESTED
i

NOTARY PUBLIC

9 4 DEC 2024

MANTSH ARYR
Advocate
Notary Public
&h. Ne. 872, Patiala House Coun
New Detni-01
Regd. No. 19591
Mo, No. 912310118709
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"7 _— | DELHIPOLLUTION CONTROL COMMITTEE
| Sais | DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
i ‘\1'} 5" Floor, 1.8.B.T. Building, Kashmere Gate, Delhi-110006

; ' visit us at : httpi//dpcc.delhigovt.nic.in

| PUBLIC NOTICE

Kind Attention: All Producers, Recyclers, Manufacturers, Importers, ]?istribptors, S.tock_ists,
Sellers, users and other Stakeholders of Single Use Plastic (SUP), Plastic Carry
Bags/ Sheets or Like.

Ministry of Environment, Forest and Climate Change, Govt. of India has notified the Plastic Waste Management Rules,
2016 as amended till date:(PWM Rules) which were further amended on. 12.08.2021and called PWM (Amendment)
Rules, 2021, '

Further, amendments notified on 12.08.2021 in Rule 4 of the Plastic Waste Management (Amendment) Rules; 2021
‘provides:following;- 7
4(1) ¢ Carry bags:made of virgin-or recycled plastic shall not be Jess than Seventy Five (75) microns in thickress
w.ef, 30 September, 2021 and One Hundred Twenty (120) microns in thickness w.e.f. 31" December,
2022.
4(1):f. Sachets using ‘plastic. material shall not be'used:for storing; packing or selling: gutkha, tobacco and pan
. masala; f - '
i © 4(1).j. Non-woven. plastic ;carry bags shall not be less than 60 Gram per Square Meter (GSM) w.e.f. 30"
- September, 2021, ; :
4(2). 'The: manufacture, import, stocking, distribution, sale and. use .of following single ‘use plastic; including
] iy polystyrene and expanded polystyrene, commodities shall be prohibited with effect from the 1st July,2022:-
! (a) Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks; ice-cream sticks,
| polystyrene [Thermocol] for decoration;
d (b) Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing films around
; sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100 micron,
’ stirrers; '
4(3). The provisions of sub~'rule shall not apply to commodities made of compostable plastic.

I For compliance of aforementioned provisions, all stakeholders of SUP items listed above/ Citizens of NCT of Delhi

; arechereby directed'to comply the following:

{ > All Producers, Stockists, Retailers, Shopkeepers, E-Commerce companies; Street Vendors, Commercial

i Establishments (Malls/ Market Place/ Shopping Centers/ Cinema Houses/ Tourist Locations/ Schools/

; Colleges/' Office Complexes/ Hospitals & Other Institutions) and ‘General Public to stop production,

! stocking, distribution, sale:and usage of identified SUP items as per the timelines specified in the said

i notification, Further necessary ‘action is to be taken by the concerned entitiés to ensure zero inventory of

‘the aforementioned SUP items by 30.06.2022. )
> All the manufacturers of plastic raw materials should not supply plastic.raw materials to producers ‘in

: ‘(formal/informal sector) engaged in production of banned SUP items.

{ > Al manufacturers of plastic raw material should ensure that suppliers/ stockists/ dealers:and other entities
engaged in the industry’s supply chain do not supply plastic raw materials to the producers engaged ‘in
production of banned SUP items.

Further, as per Rule 9 (3) of Plastic Wasfe Management: (Amendment) Rules, 2018 -as amended till date,

| Manufacture and use of multi-layered plastic which ‘is non-recyclable or non-energy recoverable or with no

alternate-use of plastic if any should be phased out in two 'years time. :

: In view of above and in compliance of the provisions of PWM Rules to save our Environment in terms of better human
life, all Citizen of NCT of Delhi are hereby directed to discourage the following:

! > All manufacturers, Vendors and Consumers should discourage: manufacturing/' selling/ trading/ use of

i Decorative Items such as Palystyrene/ Thermocol., '

! » All manufacturets and Producets involved in packaging of food and dairy sector are heréby directed to
discourage Single: use Plastics in Food manufacturing/ packaging (Ice-cream sticks, candy sticks, straw lids,
trays, cutleries etc,),

A.ll manufacturers, Producers, Vendors and Pririters of Plastic/ PVC Banners or Boatds are hereby directed to
qxscoumge Plastic/ PVC Banners or Boards which are not permitted in PMW Rules, ~
‘éll manufacturers_( Producers/ Vendors/ Selleis engaged in Packaging of Cigarettes/ Sweet Boxes/ Invitation
Cards are hereby directed to discourage use of Plastic/ PVQ for Packaging/wrapping of such commodities.

All Citizens are directed to prohibit litter and open burning of plastic waste at historical, religious, public places
-and dumping of plastic waste at drains, rivers and banks,

The entry of plastic- waste-in NCT of Delhi from the neighbouring states is prohibited/ niot allowed.

Member Secretary
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DELHI POLLUTION CONTROL COMMITTEE

| ™ DEPARTMENT OF ENVIRONMEN TGOVERNMENT OF NCT OF DELHI

W@e¥ | " FLOOR, VIKAS BHAWAN - 11 CIVIL LINES, DELHI-110054 -
N | visit us at ; mm://dpcc.dclhigdvt.nic.in -

F. No. DPCC/CMC-V/PWM/ZOZZ/ 159)% Dated: 14.02.. 2022
Notice for Prohibiting Production, Stocking, Distribution, Sale & Use of Single Use
! Plastic (SUP) Items

Mim'stry of Environment, Forest & Climate Change has issued notification No

. G.SR. 571 (B) dated 1ot August, 2021 vide which: manufacture,  import, stocking,

distribution, sale and use of following single use plastic (SUP), items shall be prohibited with
effect from the 1*July, 2022: :

As per Rules 4(2) of PWM Rules, 2016 (as amended), “The manufacture, import,
stocking, dlsh‘ibfution, sale and use of following single use plastic (SUP), including
polystyrene and expanded polystyrene, commodities shall be prohibited with effect from 15t
July, 2022. § , ’ - :

a) Ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy
sticks, ice-cream sticks, polystyrene [Thermocol] for decoration;

‘b) <P‘Igte‘s, cups, glasses, cutlery such as forks, spoons, knives, straw, trays,
WIapping or packing films around sweet boxes, invitation cards, and cigarette
packets, plastic or PVC banners less than 100 micron, stirrers; ;

As per Rules 4(1)(c) of PWM Rules, 2016 (as amended )carry bag made of virgin
orrecyclable plastic, shall not be less than seventy five microns in thickness with effect from

the 30 September, 2021 and one hundred and twenty (120) microns in thickness with effect
from 31t December, 2022,

" This Noq'ce is being issued to inform all producers, Stockists, Retailers, Shopkeepers,

e-commerce Companies, Stréet Vendors, Commercial Establishmentg (Malls/Market
place/Shopping :Centers/ Cinema ' Houses/ Tourist Iocations/Schools/CoIl,egEs/Ofﬁcc

~Action, as deemed fit under Environment Protection Act, 1986 Including seizure of
goods, levying of Environmenta] Compensation, closure of operations of Industries/
Commercial Establishments, shall be taken against the violators of the said Notification.

(Dr, K.Sdaya{handran)

Member Secretary

|
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Wl &, hue.- 33004/99 ' REGD. No. D. L.-33004/99

Che Gazette of Judia

1.3, -31.U.-31.-12082021-228947
CG-DL-E-12082021-228947

AT
EXTRAORDINARY
AR I—9vs 3—39-97% (i)
PART II—Section 3—Sub-section (i)

TR ¥ TR
PUBLISHED BY AUTHORITY

. 459] 7% Relt, TeeReR, S 12, 2021/5790 21, 1943
No. 459] NEW DELHI, THURSDAY, AUGUST 12, 2021/SHRAVANA 21, 1943
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SETETT F SITAGSAT §edT qr.an{. 169 (31) §R’T i@ 11 wrs, 2021 ¥ Wreq s yiia fy 1y
&, red I aeft ST &, S I (AT & warad g1 qhd 8, S ATEY (HEH H Sfqidte FA At e
¥ Wit FFET Y Sy HUC TN HT AT F q1S {2 T arafey & A< & i gar awifaa
Tq

AT, ST ITET FAHT Fr Sqiass B 9T TSI T AQAAT STAar @ qriE 11 7, 2021 Fy
I LTS, TS T,

3, ST eratyr F s wTe SmErT ok FEATET UX FSy WA GIRT qEE 9 ¥ AR
AT

ST, T BT TLHIT qATART (GRE7T) AT, 1986 (1986 T 29) Fi &T=T 6, €T 8 AR &Y
25mmsﬂ%ﬁﬁmmmﬁ§mwmﬁeﬁmﬁr@wmﬁ2016ﬁ¥‘rseﬁwa»-@r%1%rq
e Few aardt 8, sraifq-
1. (1) = et & SR AT e s YaE (deive) few, 2021 7T 8 /.;‘{g'jﬁf St

(2) F ToraE H I TR T AT H TG gl {ri\/ ‘
= (W, ARTA
'k ‘.\ P\eg, NO‘ \95‘3\
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2. wATfRes srafrse weuw Raw, 2016 (39 S0 I9ATq Sa (RaET &Y wgr @ 8) H, Rew 2 ),
ST-RTW (1) ¥, “SrEATasl” eT F YA “HI0E W@Rf, WTeesd At THERurRdT (qAEmd, qg-
THEHURA! ()" ST S AT T S

S st &, Raw 3 & -

(i g3 (2) & yewa, efafed gs siqwnfa R s, s -

(& %) “foAT g wATiResd 1 — F A & S TifSF sroraT anler sruraT TETEE qrgET T Th-Ard a8
T ST wATieesh RIgal a1 aqen (A RS Mot gry) 6t wies it she sraar 3 3T & F9s &
a7 g AT g e 3 &4 o T g FuR” & aferdia 2 el o aHae e TR Rng ofie
S Y ATRET RIga, Froe U wiTiResh s witiees i fhedl & a«TaT ST

(ii) T (1) F we=ma, il g siqeariia fmr s, srafq -

{o F) “SATIREE AUTASE TR — & T & Ry S W wikar Sy gy wies sqfse #w
TTSTART, TAHAT, TE-STHEHT AT 7Y STATaT & qIEaeT o AT o6 (o7 Feferg et S §;

(i) @ (%) * ge=Tq, Mt g s R s, swiq -

(% F) “THA TART TS § FHT aeq” # 0F § — Rras wies f 9, S Ruew spEr @@= &
TES SY TF B TAISH & T T q1= &Y STERT 6T 1T

(% @) “gHTEE wTees” & A § orad TaT wifes ot T 6 I JqRadeia 9 & F31C gl T §
ST TEoI T TR ST & FET SaelT ST Thdll &

(% 1) “gHTeTRes” F AT § oad TaT wiriiesd St T A 9% T g1 ST § i) o Fifed e §
FTAT ST qhalT 3

4, SHREid, a4 -

(F  ST-REF (1) H, - (i) “ATaE SR ASET F T U AT, ST 95 @ T4

(i)  @e (M) H, “O9 WA Hi AR, A F WM U, AT dhs, A& AT HsF “30 Rt
2021 ¥ qoER ATGHIT it Tiers, X 31 fiwweR, 2022 & T &1 i (120) qrsni= it ders” as @
STTQ;

(i) €= (@), S M, TR F GG, ‘ST THY e sAqtase Gy [T,

(iv) ©T (), “FUE TR WATRSF F A7, Qa1 & 91K, “qT TEG T I o2 siqieee fg sro;
(v) @ (@) F e, Meafaiea g siqeafia B s, st -

“(=7) 30 fRrawax, 2021 H T4 & AT-GAT G wiTieeas Ft a7 60 ITH Ti =¥ Hex (Shoaaw) & w1 78
ELUIL

(@) 3u-fF (1) % ge=am, Refatea so-Faa s far s, sl -

“(2)" 1 e, 2022 F AT § qreferEie ) e et T ek R g
TART-SA TR aEeN & [ATAATT, AT, WSRO, faawor, faeh e Suanr &7 e fFar so:-

(F) weATiRe foew TFT SAX a4, [T & (0T wries i SR4T, wirie® & #ie, F<7 e, sngashia
AT, Nefeersde (aHise) it aeradt arsf:

(@) i, %9, R, i, T, I, S, § 9 wewrdd, frord ¥ Rt ¥ ol wter win Ayt
el R, Rsfaror 37 i< Rrmie 3, 100 AT & 77 wers ooy werfRees am el &, Rgfe &(‘6
A ‘l\

3)  Su-FAEw (2) (@) F SUTE, FUTEE T 1iReT § T g5 Teqelt 0% A0 A5t gl
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4) = sfeEaT AT &Y &, weiien offe ar wHI W i are 47 witees sfte i sg-aedi
FHRAT ¥ 7 T3 ik Do ik Reaia fiferersde, aegel afga e @ & e
AfwTr, amm, swerw, e, BEe @ik sww @ fftg w0 ¥ dEy §, 9l B T wE o
SR, T STRREHT 3 Yo it e & & o ¥ S fer FHTST g 3 T A g

5. S Tt ®, e 5 8, s9-fasr (1) 7, @ve (9) # 2000 36T % w479 9 “2016” T@T ST
6. ww [, ¥ faw 6 #, su-faw (2) #, @ve (%) ¥ uen Rt @ve s-wariaa fhar
STTQAT, ST~

(e ) IR FAT B 51 o Genfera gt % Sade T srgarer & syl
7 ST Bt & faw 7 #, sufaw (1) #, @ve (F) ¥ g Al gvs sierad BT
STTUNT, AT

(o %) QR AT T T 7o Seffee Fet % Suse 7 agaer T S

8. v Bt &, w9 &, so-faw (1) #, ‘a6 s R aest % 9o, o EEt §
SreTe qEA-THT I ST e Tu R et ¥ SqEi” e a T g SIe

9. R 11 %, sv-f{aw (1), - _
() “cerfees H & QAT ¥ e, “renTiRes AT areg sfqwTTaa fah ST

(i) @< (F) F “Rfwiar q= F qe9TE, “SaeE” A0 5T @ s S S, A “HF T
qT5T F ATE, “AT e ¥ T ST SUFNT weTieeh A erea st e g ST

(i) €T (@), “Tg-adT AT gedt F qeaT, ‘T awEt % g se Tg-ad T qfeT
FT e dq-eTha fBFaT ST
(iv) @< () &, “7TT S ST §.” QTeY ¥ AT, “IeATah w1 AT B S

10. w124, -

ST,
(i) IT-Fer (3) T, “orqiAree SWE” eal F LT, “IT Wiasy AT A" e ELRSNECRELY

ST
1. fraw 13, ¥ su-fEw (1) §, “datid 9 Toga” qedl F 9=, AT Hd qguer = e
T T ST .
[T, &. 17-2/2001(qTE)ATE [-TaqHTHEN]
AT I AR, Sga qi=a
froqur; st g, AT 3 ST, STATET, WH-IL ©S 3, ITES (i) F qr.%7.. 320() @ 18 w1,

2016 ZTRT THTF T 1T 3 s} aeag=Ta gd SIergemT Tear | 1., 285(3) Iiw 27 AT,
2018 3 grar Feiver =R 1T 9l :

() ST (2) §, “oraiarse S real % WA, “UR Afde 1 FAver” s it Eau

11



4 THE GAZETTE OF INWORDINARY [PART II—SEC. 3(i)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th August, 2021

G.S.R. 571(E).—Whereas the draft rules to amend the Plastics Waste Management Rules, 2016,
were published in the Gazette of India, Extraordinary, dated the 11th March, 2021 vide notification number
GSR 169 (E), inviting objections and suggestions from all persons likely to be affected thereby within a
period of sixty days from the date copies of the Gazette containing the said draft rules were made available
to the public;

And whereas, copies of the Gazette containing the said draft rules were made available to the
public on the 11th March, 2021;

And whereas, objections and suggestions received within the aforesaid period have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6, 8 and 25 of Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules to amend
the Plastic Waste Management Rules, 2016, namely :-

1. (1) These rules may be called Plastic Waste Management (Amendment) Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

7 In the Plastic Waste Management Rules,2016 (hereinafter referred to as the said rules), in rule 2,
in sub-rule (1), after the word “Importers”, the words, “brand-owner, plastic waste processor (recycler,
co-processor, etc.)” shall be inserted.
3. In the said rules, in rule 3,

(i) after clause (n), the following clause shall be inserted, namely :-

‘(na) “Non-woven plastic bag” means Non-woven plastic bag made up of plastic sheet or
web structured fabric of entangled plastic fibers or filaments (and by perforating films)
bonded together by mechanical or thermal or chemical means, and the “non-woven
fabric” means a flat or tufted porous sheet that is made directly from plastic fibres,

molten plastic or plastic films;’
(i) after clause (q), the following clause shall be inserted, namely: -

‘(qa) “Plastic waste processing” means any process by which plastic waste is handled for
the purpose of reuse, recycling, co-processing or transformation into new products;’

(iii) after clause (v), the following clauses shall be inserted, namely: -
‘(va) “Single-use plastic commodity” mean a plastic item intended to be used once for the
same purpose before being disposed of or recycled;’
‘(vb) “Thermoset plastic” means a plastic which becomes irreversibly rigid when heated
and hence cannot be remoulded into desired shape;’
‘(vc) “Thermoplastic” means a plastic which softens on heating and can be moulded into
desired shape;’.
4, In the said rules, in rule 4, -

(a) in sub-rule (1),~

(i) for the words “importer stocking”, the words “import, stocking” shall be

substituted;

(i) in clause (c), for the words “fifty microns in thickness” , the words, figures, letters

and brackets “seventy five microns in thickness with effect from the 30" September,

e~ 2021and one hundred and twenty (120) microns in thickness with effect from the
&) & 31% December, 2022” shall be substituted;

(iii) in clause (h), after the words, “carry bags”, the words “and commodities” shall be
inserted,;
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(iv) in clause (h), after the words, “compostable plastic carry bags”, the words “or
commodities or both” shall be inserted;

(v) after clause (i), following clause shall be inserted, namely: -

“ (j) non-woven plastic carry bag shall not be less than 60 Gram Per Square Meter (GSM)
with effect from the 30" September, 2021.”;

(b) after sub-rule (1), the following sub-ules shall be inserted, namely:-

“(2) The manufacture, import, stocking, distribution, sale and use of following single-
use plastic, including polystyrene and expanded polystyrene, commodities shall be
prohibited with effect from the 1* July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks,
ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrappir}g or
packing films around sweet boxes, invitation cards, and cigarette packets, plastic or
PVC banners less than 100 micron, stirrers.

(3) The provisions of sub-rule (2) (b) shall not apply to commodities made of
compostable plastic.

(4) Any notification prohibiting the manufacture, import, stocking, distribution, sale and
use of carry bags, plastic sheets or like, or cover made of plastic sheets and multi-
layered packaging and single-use plastic, including polystyrene and expanded
polystyrene, commodities, issued after this notification, shall come into force after the
expiry of ten years, from the date of its publication”.

5. In the said rules, in rule 5, in sub-rule (1), in clause (d), for the figures “2000”, the figures
“2016” shall be substituted.

6. In the said rules, in rule 6, in sub-rule (2), after clause (@), following clause shall be inserted,
namely: -

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

7. In the said rules, in rule 7, in sub-rule (1), after clause (a), following clause shall be inserted,
namely : -

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

8. In the said rules, in rule 9, in sub-rule (1), after the words, “local body concerned”, the words “as
per guidelines issued under these rules from time to time” shall be inserted.
9. In rule 11, sub-rule (1), —
(i) after the words “plastic carry bag”, the words, “plastic packaging” shall be
inserted;

(ii) in clause (a), after the word “manufacturer”, the words “producer or brand-
owner” shall be inserted, and after the words “carry bag”, the words “and plastic
packaging used by the brand owner” shall be inserted;

(iif)in clause (b), after the words “multilayered packaging”, the words “excluding
multi-layered packaging used for imported goods” shall be inserted;

(iv)in clause (c), after the words “name and certificate number”, the words “of
producer” shall be inserted.

10. Inrule 12, -

(i) in sub-rule (2), after the words “waste generator,” ,the words “restriction or
prohibition on” shall be inserted;

(ii) in sub-rule (3), after the words “waste generator,” ,the words “

restriction or prohibition on” shall be inserted.




THE GAZETTE OF I'NQAZB ORDINARY [PART II—SEC. 3]

—rule (1), after the words “Union Territory concerned”, the words “or the Central

6

11. Inrule 13, in sub
Pollution Control Board” shall be inserted.

[F. No. 17-2-2001 (Pt)-Part I -HSMD]
NARESH PAL GANGAWAR, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i), vide number GSR 320 (E), dated the 18" March, 2016 and subsequently amended vide

notification number GSR 285 (E), dated the 27" March, 2018.
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